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Action Taken Report
In the matter of Original Application No. 264 of 2021
Original Application No. 264 of 2021

In the matter of:

All Villagers of Village Gairkhal, Dhaniyakot,  .................. Applicant

Badar Kot and Ratoda, Uttarakhand

Versus

State of Uttarakhand Respondent

1. That, the Hon’ble National Green Tribunal, Principal Bench, New
Delhi, in the matter of O.A. No. 264 of 2021, All Villagers of Village
Gairkhal, Dhakiyakot, Badar Kot and Ratoda, Uttarakhand Versus State
of Uttarakhand issued following directions on 27.10.2021:

2. In view of the above, let the State PCB ascertain facts and
take remedial action, following due process of law. An action
taken report may be filed within two months by email at
Jjudicial-ngti@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.

2. In compliance of order passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi on dated 27.10.2021, inspection of the area
in question was conducted by the officials of Regional Office,
Haldwani, District Nainital of this Board on dated 04.01.2022.
Inspection of all three Stone Crushing Units viz. i) M/S Shri Maa
Nanda Crusher, ii) M/S Baijnath Stone Industries Pvt. Ltd., and iii) Shri
Maa Girja Stone Crusher (as mentioned in compliant letter), were done
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ii)

iif)

iv)

in presence of representatives of stone crushers. Observations and
present status of stone crushing units are as below:

As per field observations all three stone crushing units have made
necessary provisions viz. water sprinklers and covered with CGI sheets
is provided at dust generating points for dust containment-cum-
suppression; wind breaking walls through CGI sheets; construction of
metalled roads within premises; water sprinklers and water spraying
through tankers for wetting of ground; and development of green belt
in periphery, in order to fulfil the provisions prescribed under the
Environment (Protection) Rules, 1986 as amended for stone crushing
Units.

Stone Crushers were not in operation at the time of inspection;
therefore, air quality monitoring could not be conducted.

All three stone crushers have obtained statuary permission for
establishment under the provisions of “Uttarakhand Stone Crusher,
Screening Plants, Pulveriser, Mobile Stone Crusher, Mobile Screening
Plant, Hot Mix Plant, Ready Mix Plant Anugya Nitti, 2020”7, as
amended time to time.

All three Stone Crushing wunits are having valid Consent to
Operate/authorization up to 31.03.2026.

Copy of inspection report is enclosed herewith as Annexure-1.

The above said three stone crushing units were also inspected by the
joint team in the matter of O.A. No. 132/2021 and some discrepancies
were reported with respect to compliances of environmental norms.
Directions under section 31(A) of the Air (Prevention and Control of
Pollution) Act, 1981 as amended were issued on dated 06.10.2021 to all
three units for rectification and remedial measures.

Further, non-compliance is treated as period of violation and an
environmental compensation of Rs. 1,66,500.00 is also imposed against
each occupier of all three stone crushing units by the State Board on
dated 02.02.2022. Copies of directions under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981 for imposition of an
environmental compensation of Rs. 1,66,500.00 are enclosed herewith as
Annexure-2 (i-iii).
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It is evident from above that the Uttarakhand Pollution Control Board
has issued necessary directions for rectification and mitigation
measures in order to ensure compliance of prescribed norms. Timely
completion of remedial measures and imposition of an environmental
compensation, would have long term impact for ensuring appropriate
operation and maintenance of air pollution Control measures and
compliances of environmental norms.
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Annexure-:
fAdleror arreen

7o g eRa aifeer § DR ol amdeT Wo—264 /2021 H WA e e 27.10.
2021 & JYIer N darerre &7 ¥ Wit A ©H B fo A TR R PR, 4TS ©H
WH gefgd g A Aol ©F 3R & W frlew e mar 21 9 e WA
264 /2021 W UM Il Y- IR@e 9T e, qeR e AR Wil a9 ITREvS 9
R 264 /2021 W RAT® 27.102021 B Mo W& BRa afrdvor w1 e g A gdwor A
faota o farar | o i 3w a2 |

1- Grievance in this application is against operation of following stone crushers, Maa Nanda
Stone Crusher, Baijnath Stone Industries and Maa Girja Stone Crusher, in violation of
environmetal norms at Betalghat Block, Village- Ratoda, District- Nainital. The stone
crushers are close to the river and cause air and noise pollution. They are also extrcationg
ground water illegally. The applicatuon is support by photograhs.

2- In View of the above, let the State PCB ascertain facts and take remedial action, follwoing
due process of law. An action taken report may be filed within two months by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in
the form of image PDF.
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11/68-Re /2008 <EvIgH RAid 18.11.2011 ¥ A W fogw v@ ot & 3wy

8 |(GelTe—a)

A.6- TATGRT WRerT AfATH-1986 @ i W BIN @ G 9 (A% B IR
Iurer o Rerfa &1 v Fead 2 | (Herms—s)

(a) Dust containment cum suppression
system for the equipment.

(b) Construction of wind breaking walls.

(c) Construction of the metalled roads
within the premises.

(d) Regular cleaning and wetting of the
ground within the premises.

(e) Growing of a green belt along the periphery.

(a) ©H BIR N &l AV B A W
Gﬁq'\’WaterSprinklar faa

T quT @ JRmE &G BRI 3 GI Sheet

9 Fde foar mar 2

(b) W BIR ERT URER ¥ Gl Sheet @

e 9 favs SR ard @ WA @ T 2

(c)WWWWﬁMetalled
Road @1 famfor fabar ar 2|

(d) ®F B ¥ IRER 4 o I & (7= 8
?ﬁ@q?'éﬁqffwaer Sprinklar%W'@f

g B b P Faven #t TS 2|

(e) WWE?peripheryﬁgﬁﬂq%W
faemferd &1

Suspended Particulate Matter (SPM)

e @ SRF &I PIR G A A8l o |
FAYEU e fobar T & |

A7- W BIR T GYF A0 7o gHosfiodlo # AT aTg HE@T qA AEeT HE&A
132/2021 H JRAGER &A1 17.08.2021 F1 foam 721 & TN %9 A PG & THid
Zowodioiodio / AMR0MNOTA0 / TH—311 /22 /2079-910 fRAG 05.01.2022 ERT 3B W
qafaRoiy &gl Torr FR oRfiT TR A Ry JEa MYd 8| (STa—e)

B. #0 v N greRew aediia—adrere, e aa |
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fear | gY@ SR BIR GaTeA A A8 o)

B.2- 313 B SaEve e fReM JPT—1 & Sl FY W= 1912/VI-
1/49-Stone Crusher/2016 Dated 20.12.2016 ERT 3! 05 ¥ f3AI% 19122021 dd
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B.6- TUTaRy e RfYTR-1086 @ et W IR @ wHd 4 Fdeor @
ARA e B Ry &1 faRor freraa @) (Fere-11)

(a) Dust containment cum suppression
system for the equipment.

(b) Construction of wind breaking walls.

(c) Construction of the metalled roads
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I T B T AT R 2021 § TGN 3 Wi BT SYAT 14.64KLD
R T | gTE @Y qoie SUANT & B ore S @ AR AT 2 |

(et ie—15)
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C.6- R GRET RFRIH—1986 @ JRTT WA IR B AME 4 Fde &
ARM o @ Refy &1 faawor Ferad @1 (Hera-17)

'_E) Dust containment cum suppression
system for the equipment.

(b) Construction of wind breaking walls.

(c) Construction of the metalled roads
within the premises.

(d) Regular cleaning and wetting of the
ground within the premises.

(e) Growing of a green belt along the periphery.

(a) ®H IR gNI ol 1A= &g gl A

ﬁ'—‘g’ﬁ’fWWaterSprinklar venfia fd
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Annexure-2 (i)
— HEAD OFFICE
—— Uttarakhand Pollution Control Board

“Gauradevi Paryavaran Bhawan”

N 46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

Ref.: UKPCB/HO/Gen-183-514/2022/ )¢ 9 Date:0).02.2022
Speed Post
To,

M/s Shri Maa Nanda Crusher,
Naini Chowk, Betalghat,

Vill. Darmin, Betalghat,
District Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act-
1981, as amended.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/ process is
required to obtain consent to establish and consent to operate from the State Pollution
Control Board; and

WHEREAS, for the purpose of protecting and improving the quality of environment
and preventing and abating environmental pollution, the standards for
discharge/emission of environmental pollutants from the industries, operations or
processes have been specified under the Environment (Protection) Rules, 1986; and it
is mandatory to every industry, operations or processes to keep their effluent/emission
quality within the specified norms all the time: and

WHEREAS, M/S Shri Maa Nanda Stone Crusher, located at Naini Chowk, Betalghat,
Vill. Darmin, Betalghat, District Nainital, Uttarakhand (herein after referred as “Unit™)
is a stone crushing industry and categorized under orange category of industry; and

WHEREAS, under the Environment (Protection) Rules, 1986 standards for stone
crushing units are notified; and every stone crushing unit shall strictly adhere to
prescribed norms: and

WHEREAS, Hon’ble National Green Tribunal (NGT) in the matter of O.A. No.
132/2021 (I.A. No. 122/82021) Manoj Joshi Vs State of Uttarakhand & Ors., on dated
14.06.2021, inter alia issued following directions:

2. Having regard to the averments in the application, which are sought to be supported
by photographs annexed and the media reports, we find it appropriate to require a joint
Committee of CPCB, State PCB, SEIAA, Uttarakhand and the District Magistrates
concerned, Nainital, to undertake visit to the sites and ascertain the compliance status
of functioning of the said stone crushers. The State PCB will be Nodal Agency Jor
coordination and compliance. The Committee may give its report within two months by
email at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF and also upload the same on website of State
PCB simultaneously so that the concerned parties/Departments can access the same
Jor further course of action.

WHEREAS, in compliance of order of the Hon’ble NGT, Joint Team inspected the
stone crushing Units in questions on dated 17.08.2021 and observed some deficiencies
with respect to provisions of the Environment (Protection) Rules, 1986 as amended and
Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening
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Plant, Pulverizer Plant, Hotmix Plant, Redymix Plant Anugya Nitti, 2020 as amended;

and |

WHEREAS, based on recommendation of Joint Team, following directions wete
issued to the Unit i.e. M/S Shri Maa Nanda Stone Crusher, under Section 31(A) of the
Air (Prevention and Control of Pollution) Act, 1981 as amended time to time, on dated
06.10.2021:

The Unit shall provide ducting and scrubbing system in cover shed to arrest dust,
The Unit shall provide adequate pucca settling tanks for wastewater treatment.
The Unit shall provide water sprinklers with proper pressure per the State Policy,
2020.

The Unit shall provide adequate green belt as per State Policy, 2011.

The Unit shall complete metalled road as per State Policy, 2011.

The Unit shall maintain proper logbook for water tankers used for sprinkling.
The Unit shall ensure compliance of conditions as per permission granted by the
Industrial Development Section, Govt. of Uttarakhand. District Magistrate and
UKPCB, as well as conditions stipulated in State Policy, 2020.

L M —

SO o

WHEREAS, the Hon’ble NGT in the matter of O.A. No. 132/2001, on dated
10.12.2021 inter alia issued following directions:

4. We find that though several deficiencies have been noted in the report, no punitive
action has been taken for failure in the past or for future till compliance, including
assessment and recovery of compensation on polluter pays principle, which is required
Jor enforcing the law of the land. The State PCB may accordingly initiate such action
as per law. Further, in terms of new Policy dated 02.01.2020), changed siting criteria
be followed for any grant/renewal of consent by the State PCB after the date of the said
policy.

WHEREAS, in compliance of the order of the Hon’ble NGT, inspection of the Unit
was carried out by officials of Regional Office, Haldwani (Nainital) of this Board on
dated 04.01.2022 and recommended for imposition of an environmental compensation
due to operation of unit without appropriate air pollution control measures.

NOW THEREFORE, considering the above observations, and in exercise of the
powers conferred under section 31(A) of the Air (Prevention and Control of Pollution)
Act, 1981 as amended time to time. an environment compensation of Rs. 166,500.00
only is imposed against the occupier(s) of the Unit, in accordance of order of the
Hon’ble NGT in the matter of OA No. 593/2017 and subsequent decision taken and
procedure adopted by the State Board in its 22" Board Meeting. The occupier(s) of the
Unit shall submit demand draft of Rs.1,66,500.00 in favor of Member Secretary,
Uttarakhand Pollution Control Board payable at Dehradun within 30 days of issue of
above directions. Further, Occupier(s) of the Unit is hereby directed not to operate the
Unit without appropriate air pollution control measures and valid Consent to operate of
the Board.

This issues with approval of Competent Authority of the Board.
S.P. Sub , IFS

MemberSecretary
Copy to: qL

| District Magistrate, Nainital for kind information please.

2. Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information
and necessary action.

3. Guard File.
Member Se€retary
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Annexure-2 (ii)

- HEAD OFFICE
== Uttarakhand Pollution Control Board

“Gauradevi Paryavaran Bhawan”

4 46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

Ref.: UKPCB/HO/Gen-183-514/2022/ | 770 Datey ) .02.2022
Speed Post
To,

M/s Baijnath Stone Industries Pvt. Ltd.,

Vill. Tallagaon, Betalghat,
District Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act-
1981, as amended.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/ process is
required to obtain consent to establish and consent to operate from the State Pollution

Control Board; and

WHEREAS, for the purpose of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge/emission of
environmental pollutants from the industries, operations or processes have been specified
under the Environment (Protection) Rules, 1986; and it is mandatory to every industry,
operations or processes to keep their effluent/emission quality within the specified norms

all the time; and

WHEREAS, M/S Baijnath Stone Industries Pvt. Ltd., located at Vill. Tallagaon,
Betalghat, District Nainital, Uttarakhand (herein after referred as “Unit”) is a stone
crushing industry and categorized under orange category of industry; and

WHEREAS, under the Environment (Protection) Rules, 1986 standards for stone
crushing units are notified; and every stone crushing unit shall strictly adhere to prescribed

norms; and

WHEREAS, Hon’ble National Green Tribunal (NGT) in the matter of O.A. No. 132/2021
(I.A. No. 122/82021) Manoj Joshi Vs State of Uttarakhand & Ors., on dated 14.06.2021,
inter alia issued following directions: :

2. Having regard 1o the averments in the application, which are sought to be supported
by photographs annexed and the media reports, we find it appropriate to require a joint
Committee of CPCB, State PCB, SEIAA, Uttarakhand and the District Magistrates
concerned, Nainital, to undertake visit to the sites and ascertain the compliance status of
Junctioning of the said stone crushers. The State PCB will be Nodal Agency for
coordination and compliance. The Committee may give its report within two months by
email at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF and also upload the same on website of State
PCB simultaneously so that the concerned parties/Departments can access the same for
further course of action.

WHI';REAS_, in.compliance of order of the Hon’ble NGT, Joint Team inspected the stone
crushing Units in questions on dated 17.08.2021 and observed some deficiencies with
respect to provisions of the Environment (Protection) Rules, 1986 as amended and
Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening
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Plant, Pulverizer Plant, Hotmix Plant, Redymix Plant Anugya Nitti, 2020 as amended;
and p

WHEREAS, based on recommendation of Joint Team, following directions were issue'd
to the Unit M/S M/S Baijnath Stone Industries Pvt. Ltd., under Sgctlon 31.(A) of the Air
(Prevention and Control of Pollution) Act, 1981 as amended time to time, on dated

06.10.2021:
1. The Unit shall expedite to install ducting and scrubbing system in cover shed to arrest

dust.

2. The Unit shall provide proper and complete cover shed in conveyor belts.

3. The Unit shall provide adequate green belt as per State Policy, 2016.

4. The Unit shall provide flow meter at water intake point and maintain proper logbook.

5. The Unit shall take necessary permission from concerned authority for use of surface
water (River Kosi).

6. The unit shall provide adequate settling tanks for wastewater treatment.

7. The Unit shall ensure compliance of conditions as per permission granted by the

Industrial Development Section, Govt. of Uttarakhand, District Magistrate and
UKPCB, as well as conditions stipulated in State Policy, 2020.

WHEREAS, the Hon’ble NGT in the matter of O.A. No. 132/2001, on dated 10.12.2021
inter alia issued following directions:

4. We find that though several deficiencies have been noted in the report, no punitive
action has been taken for failure in the past or for future till compliance, including
assessment and recovery of compensation on polluter pays principle, which is required
Jor enforcing the law of the land. The State PCB may accordingly initiate such action as
per law. Further, in terms of new Policy dated 02.01.2020, changed siting criteria be
followed for any grant/renewal of consent by the State PCB after the date of the said

policy.

WHEREAS, in compliance of the order of the Hon’ble NGT, inspection of the Unit was
carried out by officials of Regional Office, Haldwani (Nainital) of this Board on dated
04.01.2022 and recommended for imposition of an environmental compensation due to
operation of unit without appropriate air pollution control measures.

NOW THEREFORE, considering the above observations, and in exercise of the powers
conferred under section 31(A) of the Air (Prevention and Control of Pollution) Act, 1981
as amended time to time, an environment compensation of Rs. 166,500.00 only is imposed
against the occupier(s) of the Unit, in accordance of order of the Hon’ble NGT in the
matter of OA No. 593/2017 and subsequent decision taken and procedure adopted by the
State Board in its 22" Board Meeting. The occupier(s) of the Unit shall submit demand
draft of Rs.1,66,500.00 in favor of Member Secretary, Uttarakhand Pollution Control
Board payable at Dehradun within 30 days of issue of above directions. Further,
Occupier(s) of the Unit is hereby directed not to operate the Unit without appropriate air
pollution control measures and valid Consent to operate of the Board.

This issues with approval of Competent Authority of the Board.
S.P. Subudfti, 1rs
MemberSecretary
Copy to: W—/W
1. District Magistrate, Nainital for kind information please. v
2. Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information

and necessary action,
3. Guard File,
Member S ary
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Annexure-2 (iii)

_ HEAD OFFICE
i Uttarakhand Pollution Control Board

“Gauradevi Paryavaran Bhawan"
b 46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E-mail ; msukpcb@yahoo.com

Ref.: UKPCB/HO/Gen-183-514/2022/ ’(S g Date:)2.02.2022
Speed Post
To,

M/s Sri Maa Girja Stone Crusher,
Vill. Tallgaon, Betalghat,
District Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act-
1981, as amended.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/ process is
required to obtain consent to establish and consent to operate from the State Pollution

Control Board; and

WHEREAS, for the purpose of protecting and improving the quality of environment
and preventing and abating environmental pollution, the standards for
discharge/emission of environmental pollutants from the industries, operations or
processes have been specified under the Environment (Protection) Rules, 1986; and it is
mandatory to every industry, operations or processes to keep their effluent/emission
quality within the specified norms all the time; and

WHEREAS, M/S Sri Maa Girja Stone Crusher, located at Vill. Tallagaon, Betalghat,
District Nainital, Uttarakhand (herein after referred as “Unit”) is a stone crushing
industry and categorized under orange category of industry; and

WHEREAS, under the Environment (Protection) Rules, 1986 standards for stone
crushing units are notified; and every stone crushing unit shall strictly adhere to
prescribed norms; and

WHEREAS, Hon’ble National Green Tribunal (NGT) in the matter of O.A. No.
132/2021 (I.A. No. 122/82021) Manoj Joshi Vs State of Uttarakhand & Ors., on dated
14.06.2021, inter alia issued following directions:

2. Having regard to the averments in the application, which are sought to be supported
by photographs annexed and the media reports, we find it appropriate to require a joint
Committee of CPCB, State PCB, SEIAA, Uttarakhand and the District Magistrates
concerned, Nainital, to undertake visit to the sites and ascertain the compliance status
of functioning of the said stone crushers. The State PCB will be Nodal Agency for
coordination and compliance. The Committee may give its report within two months by
email at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF and also upload the same on website of State
PCB simulianeously so that the concerned parties/Departments can access the same Jor

Jurther course of action,

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Team inspected the
stone crushing Units in questions on dated 17.08.2021 and observed some deficiencies
with respect to provisions of the Environment (Protection) Rules, 1986 as amended and
Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening
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Plant, Pulverizer Plant, Hotmix Plant, Redymix Plant Anugya Nitti, 2020 as amended;

and
\
WHEREAS, based on recommendation of Joint Team, following directions were fssued

to the Unit M/S Sri Maa Girja Stone Crusher, under Section 31 (A) of the Air (Prevention
and Control of Pollution) Act, 1981 as amended time to time, on dated 06.10.2021:
1. The Unit expedite to install ducting and scrubbing system in cover shed to arrest
dust.

2. The Unit shall provide water sprinklers with proper pressure per the State Policy,
2020.

3. The Unit shall complete cover shed in conveyor belts.

4. The Unit shall provide adequate green belt as per State Policy.

5. The Unit shall ensure compliance of conditions as per permission granted by the
Industrial Development Section, Govt. of Uttarakhand. District Magistrate and
UKPCB, as well as conditions stipulated in State Policy, 2020.

WHEREAS, the Hon’ble NGT in the matter of O.A. No. 132/2001, on dated 10.12.2021
inter alia issued following directions:

4. We find that though several deficiencies have been noted in the report, no punitive
action has been taken for failure in the past or for future till compliance, including
assessment and recovery of compensation on polluter pays principle, which is required
Jor enforcing the law of the land. The State PCB may accordingly initiate such action
as per law. Further, in terms of new Policy dated 02.01.2020, changed siting criteria be
Jollowed for any grant/renewal of consent by the State PCB afier the date of the said
policy.

WHEREAS, in compliance of the order of the Hon’ble NGT, inspection of the Unit was
carried out by officials of Regional Office, Haldwani (Nainital) of this Board on dated
04.01.2022 and recommended for imposition of an environmental compensation due to
operation of unit without appropriate air pollution control measures.

NOW THEREFORE, considering the above observations, and in exercise of the
powers conferred under section 31(A) of the Air (Prevention and Control of Pollution)
Act, 1981 as amended time to time, an environment compensation of Rs. 166,500.00
only is imposed against the occupier(s) of the Unit, in accordance of order of the Honble
NGT in the matter of OA No. 593/2017 and subsequent decision taken and procedure
adopted by the State Board in its 22" Board Meeting. The occupier(s) of the Unit shall
submit demand draft of Rs.1,66,500.00 in favor of Member Secretary, Uttarakhand
Pollution Control Board payable at Dehradun within 30 days of issue of above
directions. Further, Occupier(s) of the Unit is hereby directed not to operate the Unit

without appropriate air pollution control measures and valid Consent to operate of the
Board.

This issues with approval of Competent Authority of the Board.

Member Secretary
Copy to: 616

1. District Magistrate, Nainital for kind information please. H)

2. Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information
and necessary action.

3. Guard File.

Member ry
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